FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PILOT MINES & MINERALS PRIVATE LIMITED
OPERATING IN MINING AND QUARRYING*
AT NEW DELHI
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

1. |Name of the corporate debtor along with [Pilot Mines & Minerals Private Limited
CIN CIN: U14200DL2010PTC202994

2. | Address of the registered office Registered Office: 13, Mini Market E-Block,
East of Kailash New Delhi — 110065
Address other than R/o (As per MCA): 6
Kalandi Building, 82 Lajpatrai Road, Opp
HDFC Bank, Vile Parle West, Mumbai,
Maharashtra — 400056

Note: Not functional / Not operational

3. | URL of website Not available

4. |Details of place where majority of fixed NA
assets are located

5. |Installed capacity of main products/ [NA
services

6. |Quantity and value of main products/ [Nil
services sold in last financial year

7. |Number of employees / workmen Nil

Further details including last available |[Available information will be shared upon
financial statements (with schedules) of [receiving a request at

two years, lists of creditors, relevant dates [singhkunwar2012(@gmail.com or
for subsequent events of the process are [cirp.pilot@gmail.com

available at:
9. |Eligibility for resolution applicants under [Can be obtained by sending a request at

section 25(2)(h) of the Code is available [singhkunwar2012(@gmail.com or
at: cirp.pilot@gmail.com

10. | Last date for receipt of expression of {19 June 2023

11. |Date of issue of provisional list of 29 June 2023

prospective resolution applicants
12. | Last date for submission of objections to |04 July 2023
provisional list

13. | Process email id to submit EOI cirp.pilot@gmail.com

*As per Object Clause of the Memorandum of Association, the Corporate Debtor is engaged in
the business of mining and quarrying. However, as on the Insolvency Commencement Date, the
Corporate Debtor is not a going concern and is in-operative.

Date: May 20, 2023 Sd/-
Place: New Delhi Mr. Kunwarpreet Singh
Resolution Professional

For Pilot Mines & Minerals Private Limited

Regn. No: IBBI/TPA-002/IP-N01150/2021-2022/13788

AFA Validity: Up to August 21, 2023

Address: 77, Ground Floor, Sant Nagar, East of Kailash,

Post Office, Sant Nagar, South Delhi,

National Capital Territory of Delhi — 110065




https://snapfrom.com/

https://instagramvideodownloader.net/
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ASAHIINDIAGLASS LIMITED

CIN: L26102DL1984PLC019542
Registered Office: Unit No. 203-208, Tribhuwan Comple, Ishwar Nagar,
Mathura Road, New Delhi - 110 065 Phone: (011) 4945 4900
Corporate Office: 3" Floor, Tower D, Global Business Park,
Mehrauli - Gurgaon Road, Gurugram — 122 002 (Haryana)

Email: investorrelations@aisglass.com, Website: www.aisglass.com
Phone: (0124) 4062212-19, Fax: (0124) 4062244/88

NOTICE

Notice is hereby given pursuant to the provisions of Section 201(2) of the
Companies Act, 2013 (including any statutory modification or re-enactment
thereof for the time being in force) (“the Act”), Company intends to make an
application to the Central Government under the provisions of Part | of the
Schedule V read with Section(s) 196, 197 & other applicable provisions, if any,
of the Companies Act, 2013 and rules made thereunder, for seeking its
approval towards appointment of Mr. Masao Fukami, Deputy Managing
Director - Technical and C.T. O. (Auto) of the Company w.ef. 1* January, 2023
for a period of four years in terms of the approval conferred by the Board of
Directors of the Company at its Meeting held on 27" December, 2022 and
approved by the Shareholders of the Company on 27" March, 2023.

<AS>
NS

Any person having any objection(s) to the aforesaid application shall, if
he / she so desires, communicate his / her objection(s) in writing, duly
substantiated, to the Secretary, Ministry of Corporate Affairs, Shastri Bhawan,
New Delhi- 110001 after the publication of this notice in the newspaper.

By Order of the Board

For Asahi India Glass Limited

Sd/-

Gopal Ganatra

Executive Director

General Counsel & Company Secretary
Membership No. F7090

Date : 19" May, 2023
Place : Gurugram

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PILOT MINES & MINERALS PRIVATE LIMITED
OPERATING IN MINING AND QUARRYING* AT NEW DELHI
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Pilot Mines & Minerals Private Limited
CIN: U14200DL2010PTC202994

1| Name of the corporate debtor along with CIN

)

Address of the registered office Registered Office: 13, Mini Market E-Block,
East of Kailash New Delhi - 110065
Address other than R/o (As per MCA):

6 Kalandi Building, 82 Lajpatrai Road,

Opp HDFC Bank, Vile Parle West, Mumbai,
Maharashtra — 400056

Note: Not functional / Not operational

3 | URL of website Not available
4 | Details of place where majority of fixed assets | NA
are located
5 | Installed capacity of main products/ services NA
6 [ Quantity and value of main products/ services | Nil
sold in last financial year
7 | Number of employees / workmen Nil

©

Further details including last available financial
statements (with schedules) of two years, lists
of creditors, relevant dates for subsequent
events of the process are available at:

Available information will be shared upon
receiving a request at
singhkunwar2012@gmail.com or
cirp.pilot@gmail.com

©

Eligibility for resolution applicants under section
25(2)(h) of the Code is available at:

Can be obtained by sending a request at
singhkunwar2012@gmail.com or
cirp.pilot@gmail.com

NORTHERN RAILWAY 76"" BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
et Tender Notice Azadit, NEW DELHI BENCH - V, NEW DELHI
T L=naet NOULe AmiitMahotsav
Invitation of Tenders through E-Procurement System COMPANY PETITION NO.-C.P (CAA) 31/230/232/ND/2023
Principal Chief Materials Manager, Northern Railway, New Delhi-110001 for and on IN
behalf of the President of India, invites e-tenders through e-procurement system for COMPANY APPLICATION NO. - C.A. (CAA) -117/ND|2022
supply of the following items:- IN THE MATTER OF SECTIONS 230-232 AND OTHER APPLICABLE PROVISIONS OF
Sr. No.|Tender No. Brief Description Qty. |Closing Date THE COMPA"\“':IEJS ACT, 2013
PVC Insulated Unsheathed Single Core| 31041
01 | 12231201 |\, ti Stranded Copper Conductor Cable | MTR | 12062023 IN THE MATTER OF SCHEME OF AMALGAMATION
ISI/CE Marked Composite Switch Fuse| 3032 OF
02 | 12231424 | jit Capacity 63AMP Nos | 12062023 KHATUSHYAM PRIVATE LIMITED
03 | 10230054 |Gold Plated Silver Medal 7809 | 12.06.2023 TRANSFEROR COMPANY | PETITIONER COMPANY NO.1
Nos WITH
04 | 01225046 Design, Supply, Erection, Testing and| o3 5 STAR REAL ESTATE PRIVATE LIMITED
Commissioning of Supervisary Control| get | 12.06.2023 TRANSFEREE COMPANY | PETITIONER COMPANY NO.2
and Data Acquisition (SCADA) AND
130
05 | 09235001 |CastSteel Nos | 12:06.2023 THEIR RESPECTIVE CREDITORS AND SHAREHOLDERS
06 | 09232405 |Bolster Spring 8546 | 13.06.2023 NOTICE OF PETITION
Nos Take notice that a petition under Sections 230 and 232 and other applicable provisions of the
07 | 09232111 |DraftGear 578 | 14.06.2023 Companies Act, 2013 for sanction/approval of the Scheme of Amalgamation of Khatushyam
Runming Confract of Pro-5t "y 2‘10153 Private Limited (Transferor Company/Petitioner Company No.1) With 5 Star Real Estate Limited
08 | 77236011 Bll:)r:;rlllg%n;r;t;aglgeperres-Sprzzisa?TypZ:O Set | 15:06.2023 (Transfereethrlr]lp?;]Ilebetitiuner C;m;)atnty Nu.Z[);and thgir r"espzc:v; shafr?\:lmldezr; ;;L:] c;edit;:s
- was presented by the above named "Petitioner Companies” on 3rd day of May, efore the
74 . " . K . "
09 | 16230661 iggg;al Bearing Assembly For HHP|74 Set| 19.06.2023 Hon'ble National Company Law Tribunal, Bench-V, New Delhi and the order in the said petition
Power Contactor 3-POLE, 40AMPS 1282 was pronounced by the Hon'ble National Company Law Tribunal on the same day. The said
10| 02221947 Nos 22.06.2023 petition is now fixed for hearing before the Hon'ble National Company Law Tribunal, Bench -V,
11 | 07230107 |Protective Tube Complete forAxle Box | 10607 | 4 07 5453 New Delhi on 14th June, 2023 at 10:30 A.M. or soon thereafter. The Petitioner Company No. 1
- - Nos and 2 are havingits registered office at in New Delhi.
12 | 07230447 |36t Of Side Buffer Assembly (Helical|,, o | (4 57 5003 Any person desirous of supporting or opposing the said petition should send to the Petitioner's
Spring Type) (LH&RH) For LHB Coach . . . . . . . .
- = Advocates at their address mentioned hereunder, a notice of his/ her intention, signed by him/her
13 | 09232327 |Rubber Spring et | 93:07:2023 | | or histher Advocate, with hislher full name and address, so as to reach the Petitioner's
Secondary Vertical Damper For LHB| 4497 Advocates not later than 2 (two) days before the date fixed for hearing of the petition. Where
14 | 07233459 |Goaches Nos 04.07.2023 he/she seeks to oppose the petition, the grounds of opposition or a copy of the affidavit intended
15 | 09232314 |Cast Steel Bolster 86 Nos| 10.07.2023 to be used in opposition to the petition, shall be furnished with such notice. A copy of Petition
Note: 1. Vendors may visit the IREPS website i.e. www. ireps.gov.in ExE shall be furnished by the Petitioner's Advocates to any person requiring the same upon payment
for details. 2. No manual offer will be entertained. F of the prescribed charges. SdJ-
Tender Notice No. 15/2023-2024 Dated: 19.05.2023 1524/2023 RS Palash Agarwal
Serving Customers With A Smile for the Petitioner C
For Altura Legal, Advocates & Solicitors,
Date: 19-5-2023 D-38, Acharya Niketan, Mayur Vihar-1,
Place: New Delhi New Delhi-110091 Mob: +91 8527147470

10| Last date for receipt of expression of interest 19 June 2023

11| Date of issue of provisional list of prospective 29 June 2023
resolution applicants

12| Last date for submission of objections to 04 July 2023
provisional list

13| Process email id to submit EOl cirp.pilot@gmail.com

*As per Object Clause of the Memorandum of Association, the Corporate Debtor is engaged in

\ AXIS BANK [iicsoibsmiriitasrad aieimatd DEMAND NOTICE

Whereas the borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from Axis Bank Ltd. We state that
despite having availed the financial assistance, the borrowers/guarantors/mortgagors have committed various defaults in repayment of interest and principal
amounts as per due dates. The account has been classified as Non Performing Asset on the respective dates mentioned hereunder in accordance with the
directives/guidelines issued by Reserve Bank of India, consequent to the Authorized Officer of Axis Bank Ltd. under Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 & in exercise of powers conferred under Section 13(12) read with Rule 3 of Security Interest
$Enf0rcement) Rules, 2002 issued Demand Notices on respective dates mentioned herein below under Section 13(2) of SARFAESI Act, 2002 calling uponthe
ollowing borrowers/guaramors /mortgagors to repay the amount mentioned in the notices together with further interest at the contractual rate on the amount
mentioned in the notices and incidental expenses, cost, charges etc until the date of payment within 60 days from the date of receipt of notices. The notices
issued to them on their last known addresses have returned un-served and as such they are hereby informed by way of public notice about the same.

NPA DATE | Outstanding
NAME OF THE BORROWER / ADDRESS —Doare 1 Property Address
y DATE Amt (Rs) perty
& LOAN ACCOUNT NO. CO-APPLICANT NAME OF DEMAND | Sancfioned | of Secured Assets
NOTICE | Amount (Rs.)
Chetan Singh, 15 GF Street K 6 Vatika, India Next Sec.Shashi Devi, 15 GF Street K 6 Vatika, India| 05/04/2023 |RS- 17,:29.499-1G-03, GROUND FLOOR,
83, Gurgaon, Haryana 122004 Next Sec. 83, Gurgaon, Haryana 122004 (Ason  |TOWER ORCHID-II, BDI
Chetan Singh, 378 Ward 1 V.P.O Nankalan, Teh.[Shashi Devi, 378 Ward 1 V.P.O Nankalan,| 19/04/2023 | 18-04-2023) AMBBARAM APARTMENT

Pataud Nanukalan (27), Gurgaon, Haryana 122414 |Teh. Pataud Nanukalan (27), Gurgaon,
Chetan Singh, G-03, Ground Floor, Tower Orchid-Il, ~ [Haryana 122414

BDI Ambbaram Apartment, Tapukara, Main Alwar|Shashi Devi, G-03, Ground Floor, Tower
Road, Bhiwadi 301019 Orchid-Il, BDIAmbbaram Apartment,

LoanAlc No. PHR057604737082 Tapukara, Main Alwar Road, Bhiwadi 301019
Inthe circumstances as aforesaid, the notice is hereby given to the above borrowers, co-borrowers and/ or their guarantors (where ever applicable)
to pay the outstanding dues as mentioned above along with future interest and applicable charges within 60 days from the date of the publication of
this notice failing which further steps will be taken after the expiry of 60 days of the date of this notice against the secured assets including taking
possession of the secured assets of the borrowers and the mortgagors under Section 13(4) of Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act. 2002 and the applicable rules thereunder.

Please note that under Section 13 (13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his secured assets
referred to in the notice, without prior written consent of the secured creditor.
Date: 19.05.2023 Place: Rajasthan

Rs. 18,16,022/- | TAPUKARA, MAIN ALWAR

ROAD, BHIWADI 301019

Authorized Officer, Axis Bank Ltd.

==IndiaShelter
——Home Loans INDIA SHELTER FINANCE CORPORATION LTD.

REGD: OFFICE:- PLOT-15,6TH FLOOR, SEC-44, INSTITUTIONAL AREA, GURUGRAM, HARYANA-122002
BRANCH OFFICE:SHOP NO. 67B & 68,2nd Floor, PLOT NO. 277 (EAST), TAGORE NAGAR, NEXT TO DCM,AJMER ROAD, JAIPUR-302021

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

'WHEREAS, THE UNDERSIGNED BEING THE AUTHORISED OFFICER OF THE INDIA SHELTER FINANCE AND CORPORATION LTD, UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSESTS AND ENFORCEMENT (SECURITY) INTEREST ACT,2002 AND IN EXERCISE OF POWER CONFERRED UNDER SECTION 13(12) READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT)
RULES,2002,ISSUED A DEMAND NOTICE ON THE DATE NOTED AGAINST THE ACCOUNT AS MENTIONED HEREINAFTER, CALLING UPON THE BORROWER AND ALSO THE OWNER OF THE
PROPERTY/SURETY TO REPAY THE AMOUNT WITHIN 60 DAYS FROM THE DATE OF THE SAID NOTICE. WHEREAS THE OWNER OF THE PROPERTY AND THE OTHER HAVING FAILED TO REPAY THE
AMOUNT, NOTICE IS HEREBY GIVEN TO THE UNDER NOTED BORROWERS AND THE PUBLIC IN GENERAL THAT THE UNDERSIGNED HAS TAKEN PHYSICAL POSSESSION OF THE PROPERTY/IES
DESCRIBED HEREIN BELOW IN EXERCISE OF THE POWERS CONFERRED ON HIM/HER UNDER SECTION 13(4) OF THE SAID ACT READ WITH RULES 8 & 9 OF JLESON IONED
AGAINST EACH ACCOUNT. NOW, THE BORROWER IN PARTICULAR AND THE PUBLIC IN GENERAL IS HEREBY CAUTIONED NOT TO DEAL WITH THE PROPERTY/IES AND ANY DEALING WITH THE
PROPERTY/IES WILL BE SUBJECT TO THE CHARGE OF INDIA SHELTER FINANCE CORPORATION LTD FOR AN AMOUNT MENTIONED AS BELOW AND INTEREST THEREON, COSTS, ETC.

NAME OF THE BORROWER/GUARANTOR DESCRIPTION OF THE CHARGED / DT. OF DEMAND NOTICE, DATE OF
(OWNER OF THE PROPERTY) & MORTGAGED PROPERTY/(ALL THE PART & AMOUNT DUE AS ON DATE PHYSICAL
LOAN ACCOUNT NUMBER PARCEL OF THE PROPERTY CONSISTING OF) OF DEMAND NOTICE POSSESSION

Mrs. Annu Sharma, Mr. Shankar Lal

Sharma, Mr. Satya Narayan Sharma & Mrs.
Suman Sharma Resides At Plot No.206, Pujariyo
Ka Mohalla,Kanota, Jaipur, Rajasthan LOAN
A/CNo. & AP IDLA30CLLONS000005013947

& AP-10036942

Property No. 1-All That Piece And Parcel Of The Plot With Patta
No.08, Gram Panchayat Kanota, Tehsil Bassi, District Jaipur,
Rajasthan, Area 300.41 Sq. Yards Property Bounded As: East- Land
Of Laxmi Narayan,West- House Of Mr. Jagdish And Satyanarayan,
North-Land Of Rameshwar, South-Land Of Mr. Kalyan,Nathu

Property No. 2-All That Piece And Parcel Of The Plot With Patta
No.07, Gram Panchayat Kanota, Tehsil Bassi, District Jaipur,
Rajasthan, Area 299.55 Sq. Yards Property Bounded As: East-Land
& House Of Beni Prasad, West- Road, Aam Rasta,North- Land Of
Devbaksh,South- House Of Mr. Jagdish & Beni Prasad

Demand Notice Date —08-08-2022
Rs. 50,58,589.41/- ( Rupees Fifty Lakh
Fifty Eight Thousand Five Hundred Eighty
Nine and Paise Forty One Only) DUE AS
ON 06-08-2022 TOGETHER WITH
INTEREST FROM 06-08-2022 AND OTHER
CHARGES AND COST TILL THE DATE OF
THE PAYMENT.

17/05/2023

Mrs. Monu W/o Mr. Kamal Singh & Mr.
Kamal Singh Resides At Plot No.2 And Shop No. 27-|
28-29 In Moti Nagar Village Sukhiya Teh. Sanagner

Demand Notice Date - 22-09-2022
Rs.770251.39/-(Rupees Seven Lakh

All Piece And Parcel of East Part of Plot No. 163,, In Scheme
Ramlyawala Dairy Farm, Village Ramlyawala, Tehsil Aamer,

¥ i TERTSE Zonal Office:- SCO 120-122, First Floor, Sector 17-C,
Bank of Maharashtra Chandigarh - 160017, Ph.: 0172-2713010, 2548889
T S T ST E-mail: cmmarc_chd@mahabank.co.in

- e
@d qrar_ewm am

Head Office: 'LOKMANGAL', 1501 Shivajinagar, PUNE 411 005
DEMAND NOTICE

NOTICE UNDER SECTION 13(2) OF THE SECURITISATION & RECONSTRUCTION OF
FINANCIAL ASSETS & ENFORCEMENT OF SECURITY INTEREST ACT, 2002

Anotice is hereby given that the following Borrower(s) / Guarantor(s) have defaulted in the repayment of principal and interest of
credit facilities obtained by them from the bank and said facilities have turned Non Performing Assets (NPA) on 27.09.2021. The
notice under section 13(2) of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
were issued to Borrower(s) / Guarantor(s) at their last known addresses by registered / speed post. The Borrower(s) / Guarantor(s)
are hereby informed by way of public notice about the same.

Addre

e of the Branch AND Date o Amount outstanding
e 0 be Date of NPA

Borrowe aranto otice

orced

BRANCH - SUSHANT LOK, |Nature and Amount of Credit| 03.05.2023 | 27.09.2021 |Rs. 46,55,173/- + legal
GURGAON Facility: Housing Loan of Amount Rs. 40.00 Lakh; SECURITY:- | charges as on 02.05.2023.
Borrower(s):- (1) Mr. Ajay|Equitable Mortgage of House No. 6, Khasra No. 371/2/2(1-4-8), 372(2-8-0), Galli No. 2, Near Basai
Choubey S/o Sh. Durga|Railway Station, Gurgaon (Area 100 Sq. Yards) in the name of Mr. Ajay Choubey; Present
Choubey, Address:- House |outstanding as on 02.05.2023:- Rs. 38,07,535/- + unapplied interest as and when applied (Rs.
No. 6, Khasra No. 371/2/2(1- |8,47,638.00 as on 02.05.2023) + Legal charges. TOTAL DUES:- Rs. 46,55,173/- + Legal Charges.

4-8), 372(2-8-0), Galli No. 2, Near Basai Railway Station, Gurgaon, Haryana-122001 (2) Mrs. Vibha Devi W/o Mr. Ajay Choubey,
Address:-House No. 6, Khasra No. 371/2/2(1-4-8), 372(2-8-0) Galli No. 2, Near Basai Railway Station, Gurgaon, Haryana - 122001.

The above borrower(s) / guarantor(s) are advised to pay the amount mentioned in notice within 60 days from the date of the
publication of this notice failing which we shall exercise all or any of the rights under section 13(4) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002.

Moreover the borrower(s) / Guarantor(s) are hereby restrained from dealing with any of the above secured assets mentioned above
in any manner whatsoever, without our prior consent. This is without prejudice to any other rights available to us under the subject Act
and/orany otherlaw in force. Your attention is invited to provisions of sub-section (8) of Section 13 of the SARFAESI Act, in respect of
time available, to redeem the secured assets. You are also put on notice that in terms of section 13(13) the Borrower/Guarantor shall
not transfer by way of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder without obtaining written
consent of the secured creditor. It is further brought to your notice that any contravention of this statutory injunction/ restraint, as
provided under the said Act, is an offence and if for any reason, the secured assets are sold or leased out in the ordinary course of
business, the sale proceeds or income realized shall be deposited with the secured creditor. In this regard you shall have to render
proper accounts of such realization / income.

Date: 19.05.2023

Place: Gurgaon AUTHORISED OFFICER

Union Territory of Jammu and Kashmir

OFFICE THE SUPERINTENDING ENGINEER PWD
(R&B) JAMMU-KATHUA CIRCLE JAMMU

SHORT NOTICE INVITING TENDER

e-NIT No.SEJ/06 of 2023-24 Dated 13-05-2023
For and on behalf of the Lt. Governor of Union Territory of J&K, e-tenders are invited on percentage rate basis from

District- Jaipur, Rajasthan. Admeasuring 135 Sq. Mtr.
BOUNDARY:-

East:Road 12 Mtr

West: West Part of Plot No.163

North: Plot No.162

South: Plot No. 164

Seventy Thousand Two Hundred Fifty
One And Paise Thirty Nine Only) DUE AS
ON 23-09-2022 TOGETHER WITH
INTEREST

FROM 24-09-2022 AND OTHER CHARGES
AND COST TILLTHE DATE OF THE

Jaipur AlsoAt,

15/05/2023

Plot No. 163 Scheme Dairy Farm,

Ramlyawala Teh. Jaipur 302013 Rajasthan Also At,
Village-Khandwa Tehsil-Buhana
District-Jhunjhunu 333502 Rajasthan

Loan A/c &AP IDHL30MILONS000005008074

& AP-10013633

FOR ANY QUERY PLEASE CONTACT Mr. Varun Chatuvedi (+91 9829251271) & Mr. Siddhartha Singh (+91 7891119990)
PLACE: Rajasthan  Date 20.05.2023 (AUTHORIZED OFFICER) FOR INDIA SHELTER FINANCE CORPORATION LTD

Office of the Executive Engineer

Drinking Water and Sanitation Division, Latehar
E-Procurement Tender Notice

Tender Reference No. DWSD/LTR/SVS-15/2022-23 (2™ Call)

01 Name of Department
02 Date & Time of Tender uploading in Web site
03 Last date of Receipt of Bid ;- 29.05.2023 05.00P.M
04 Last date of Submission Cost of BoQ and Earnest Money  ;-30.05.2023 at05.00 P.M
1. Executive Engineer D W & S Div Latehar
2. Suprintending Engineer D W & S Circle Medininagar
3.RCEDW & S Dept Ranchi Zone Ranchi
;- 31.05.2023 at 03.30 PM
;- Executive Engineer D W & S Div Latehar
;- 9430725642 & 6201242103

Date — 19.05.2023

;- Drinking Water & Sanitation Department. Jharkhand
;- 22.05.2023 at04.00P.M

05 Date of Opening Tender
06 Name & Address of Tender Inviting Authority
07 Contact No of Procurement Office
Detail of work:-
SI
No
01

No of
Scheme
28

No of
FHTC
428

Time of
Completion
03 month

Cost of
Boq
10000.00

Earnest
Money
421000.00

Estimated
Cost
21006556.00

Name of work | Group No

SVS Chetar

Construction of
Rural Water
Supply For SVS
under JJM in
different Village
of Latehar
District with
FHTC work
under DW & S
Div latehar for
FY 2022-23

1. Estimated Cost & EMD coat may Be Changed
2. Further details can be seen on website http://jharkhandtender.gov.in
3. Only Registerd Contractor in this Department in (Appropritate Class) Participate in said Tender.

SVS

02 Turhamu

20 301 | 14677840.00| 294000.00{ 10000.00| 03 month

Executive Engineer
D.W & S Division Latehar

PR 297799 Drinking Water and Sanitation(23-24).D

approved and eligible Contractors registered with Union Territory of J&K/ICPWD / BRO/ Railways/ MES and other State/
Central Government for the work mentioned below:-

theb of mining and quarrying. However, as on the Insolvency Commencement Date, the
Corporate Debtor is nota going concern and is in-operative.

Date: May 20, 2023
Place: New Delhi

Sd/-

Mr. Kunwarpreet Singh

Resolution Professional

For Pilot Mines & Minerals Private Limited

Regn. No: IBBI/IPA-002/IP-N01150/2021-2022/13788
AFA Validity: Up to August 21, 2023

Address: 77, Ground Floor, Sant Nagar, East of Kailash,
Post Office, Sant Nagar, South Delhi,

National Capital Territory of Delhi — 110065

DIPR/513/Display/2023

“GCergmen sLEZ &zHATD YmLECHTD, srgmear yfitg efsHrd uem HGumd

GOVERNMENT OF TAMIL NADU -

Azadiy,
Amit Mahotsav

FINANCE DEPARTMENT,
CHENNAI -9

Dated: May 19, 2023

PRESS COMMUNIQUE

It is notified for general information that the outstanding balance of
7.77% Tamil Nadu SDL, 2023 issued in terms of the Government
of Tamil Nadu, Finance Department, Notification No.249(L)/W&M-
11/2013, dated June 14, 2013 will be repaid at par on June 19, 2023
with interest due up to and including June 18, 2023. In the event
of a holiday being declared on the aforesaid date by any State
Government under the Negotiable Instruments Act, 1881, the loan
will be repaid by the paying offices in that State on the previous
working day. No interest will accrue on the loan from and after
June 19, 2023.

2. As per sub-regulation 24(2) and 24(3) of Government Securities

Regulations, 2007 payment of maturity proceeds to the registered
holder of Government Security held in the form of Subsidiary
General Ledger or Constituent Subsidiary General Ledger account
or Stock Certificate shall be made by a pay order incorporating the
relevant particulars of his bank account or by credit to the account
of the holder in any bank having facility of receipt of funds through
electronic means. For the purpose of making payment in respect of
the securities, the original subscriber or the subsequent holders of
such a Government Securities, as the case may be, shall submit to
the Bank or Treasury and Sub-Treasury or branch of State Bank of
India, where they are enfaced / registered for payment of interest,
as the case may be, the relevant particulars of their bank account.

3. However, in the absence of relevant particulars of bank account /

mandate for receipt of funds through electronic means, to facilitate
repayment on the due date, holders of 7.77% Tamil Nadu SDL
2023, should tender their securities at the Public Debt Office, 20
days in advance. The securities should be tendered for repayment,
duly discharged on the reverse thereof as under:-

“Received the Principal due on the Certificate”

4. It should be particularly noted that at places where the treasury

work is done by a branch of the State Bank of India, the securities,
if they are in the form of Stock Certificates, should be tendered at
the branch of the bank concerned and not at the Treasury or Sub-
Treasury.

5. Holders who wish to receive payment at places other than those

where the securities have been enfaced for payment should
send them duly discharged to the Public Debt Office concerned
by Registered and Insured Post. The Public Debt Office will make
payment by issuing a draft payable at any Treasury / Sub-Treasury
or branch of State Bank of India conducting Government Treasury
work in the State of Tamil Nadu.
T. UDHAYACHANDRAN
Principal Secretary to Government,
Finance Department, Chennai - 9

»

E-Auction Sale Notice in The Liquidation Process of
M/S FRANCO LEONE LIMITED (In-Liquidation)
(CIN: U74899DL1995PLC074764)

No:DIP/J-1663/23
Dated:-18.05.23

DIP/J-1663/23

bv crediting to 0059-PYVD (Revenue) issued after issuance of e-NIT No. & Date unloading a copy of treasury
challan/receipt issued after the advertisement of e-NIT. The date on challan should be between date of start of bid
submission and bid submission end date.
2. The date and time of opening of Financial-Bid shall be notified on Web Site www.jktenders.gov.in and conveyed to
the bidders automatically through an e-mail message on their e-mail address. The Financial-bids of Responsive
bidders shall be opened online in the Office of the Superintending Engineer. P>YD (R&B) Circle Jammu-Samba-
Kathua. The date for same shall be intimated separately.
3. The bids for the work shall remain valid for a period of 90 days from the date of opening of Technical bids.

Sd/-

(Er. Suleem Ul Sabah)
Superintending Engineer

For More
This PDF w%s up%gde To Telegram channel L

at Khasara No. 1795/700 (area 780 Square Meters) & 1797/1371 (area 200 Square
Meters), Village- Todi, Post- Duria, Tehsil- Udaipurwati, Distt.- Jhunjhunu (Rajasthan)
mentioned in Sale Deed executed on dated 08/07/2016 in the name of M/s Virtual Global
Education Limited; Bounded by :- On the East by Other Property, On the West by Main
Road, On the North by Other Property, On the South by Rasta;

Encumbrances :- Not known

For detailed terms and conditions of the sale, please refer to the link provided in htt
Bz3-1BAPI portal hitps://www.mstcecommerce.com/auctionhome/ibapi/index.js|
contact the authorized officer on Mobile 8335073866.

Date : 19/05/2023

Place : Kolkata (West Bengal)

For detailed terms & conditions.

s://www.bankofbaroda.in/e-auction.htm and e-
, http://ibapi.in. Also, prospective bidders may

Authorised Officer
Bank of Baroda

gﬁ V§ ase Bookmark This Site: https: //Vgﬁlq
éaper platform (https://t.me/

Advertised cost (Rs. In lacs) |Costof | Earnest Money | Time Time and| Class of % #m 3w aster . . _ : ] . ; .
S. | Name of Work : : > j Regional Stressed Assets Recovery Branch, Greater Kolkata Region, DN - 14, Vishnu Tower (1st Floor), DN-14, Regd. Office: RZ-142, New Vishnu Garden Extension, New Delhi- 110018
Mainte- Deposit in th Contract Bank of Baroda N f no s v ' (
No C"”Z‘;ﬁ"“"" e TC‘:;' z‘i‘n’c;;:)e”' epostin e ;*o“fwed gan::g oniractor micorBerode Sector-V, Salt Lake City, Kol (W.8)-91,Inia_Ph. No. 8335073865; -mail :sargko@bankofbaroda.co.in The Assets of the Corporate Debtor are being sold on
part CDR/FDR/BG | completion | of tender "I-\PPE DIX-IV-A” [See proviso to rule 8(6) read with rule 9(1)] “AS IS WHERE IS, AS IS WHAT IS, WHATEVER THERE IS AND WITHOUT RECOURSE BASIS”
Executive Engineer, PWD(R&B)Const. Divn. No.lll, Jammu (Under NABARD) E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY E-Auction Sale Notice
Construction of R R Rs. 16000/ 29 of th 18 A E-Auction Sale Notice for Sale of Immovable Asset under the Securitisation and Reconstruction of Financial Assets and Enforcement of| | Notice is hereby given for Sale of Assets of “M/s Franco Leone Limited -In Liquidation (Corporate Debtor)”,
1 | road Protection 9 975(') 2 | 29 29 S- : d" On‘ © 4 Month 1400 hrs cl Security Interest Act, 2002 read with proviso to rule 8(6) read with rule 9(1) of the Security Interest (Enforcement) Rules, 2002. under the Insolvency and Bankruptcy Code 2016, as per the following details:
wall/ Retaining : 69 1326.71 advertise onths | on ass Notice is hereby given to the public in general and in particular to the Borrower, Mortgagor(s) and guarantor(s) that the below described | [~ - Location Reserve Price | Earmest Money Deposit
wall and lacs lacs | lacs cost 31.05. immovable property mortgaged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, | | Details of Assets of (inRs) (10% of Reserve Price
RCC culvert at Rs. 2023 Regiunal Stressed Assets Recovery Branch, Greater Kolkata Region, Kolkata (West Bengal), Secured Creditor, will be sold on "As is where 0: Corporate Debtor ' B Re
Kalika Nagar 653420/ 5", "As is what is", and "Whatever there is” basis for recovery of dues in below mentioned account. The details of Borrower(s) /Mortgagor(s)/ : (inRs.)
Lower  Muthi Guarantor( ) /Secured Assets/Dues/Reserve Price/e-Auction Date & Time, EMID and Bid Increase Amount are mentioned below- 1. |Sale of Corporate Debtor [ Regd. Office: RZ-142, New | 22,00,00,000 2,20,00,000
Jammu Name & address of Borrower/s/ Guarantor/s:- M/s Virtual Global Education Limited (Borrower) (a) Registered Office - 103, Palco as Going Concern. Vishnu Garden Extension,
(Length = 2.00 House, 2162/T-10 Main Patel Road (West Delhi), New Delhi-110008. (b) Kolkata Office: 2nd Floor, EN-20, Salt Lake City, Sector-V, (Includes the assets | NewDelhi-110018
Kms.). Kolkata (West Bengal)-700091. (c) Jaipur Office: 2nd Floor, D-4, Bansal Enclave, Moti Lal Atal Road, Behind Ganpati Plaza, Jaipur mentionedas Lot2&3)
Position of AAA = Accorded (Rajasthan)-302001; Mr. Neeraj Kaushik S/o Late Mr. Umesh Chand Kaushik (Guarantor) House No. 128, Sukhimal Street, Dasna 2. |Land &BuildingandPlant|Plot No. 121 & 122| 3,11,00,000 31,10,000
osMlonoTAAA= Accorde Gate, Ghaziabad (Uttar Pradesh)-201001; Mr. Indrajeet Goyal S/o Mr. Chhagan Lal Goyal (Guarantor) A-50, Arya Nagar, Ward No. 6, &Machinery admeasuring 2000 Sq. Mtr.,
Position of Tech. sanction= Accorded Murlipura, Jaipur (Rajasthan)-302013 SIDC Industrial Area (SFS
Head of account = NABARD - 5 . : Tehsil B dfj' ?)' t'eaté | )
The Bidding documents Consist of qualifying information, eligibility criteria, specifications, bill of quantities (B.0.Q), Set —DemaTd Nlmme D?te a"q T0132I gl;es = 05/08./2021’ RS'1 1 ';‘82’62%309'5'2 [.’eb'tf Balancef+ lmequt 02ve2r(11ue of Rs. 33,56,178.56 and H? s h 1P I’d Ishrlc -Solan,
of terms and conditions of contract and other details can be seen/downloaded from the departmental website Unapplied nterest_ ro.mO -08-2021 [Qutstanding as on 31.07.20 (_exc Usive of interest rom 01.08.2021)] imachal Frades
hitp:/fiktenders.fiov.in as per below schedule:- Present Qutstanding :- Rs. 2,25,82,757.59/- as on 17.10.2022 + applicable interest, cost, charges & other expenses etc. 3. |Land &Buildingand Plant | Plot No.20 admeasuring | 18,31,00,000 1,83,10,000
7T Date of Issue of Tender Notice 13.05.2023 Date of inspection of property is 03/06/2023; Time : 12.00 Noon to 03.00 P.M. &Machinery ;1053 Sqt. Mtr.l, Séecttor t17,
2. | Period of downloading of bidding documents From 15.05.2023 to 30.05.2023, 1800 Hrs Last date & time for submission of EMD and documents by 12/06/2023 upto 4:00 PM. y B:ha‘é:rg;r'ha state,
3. | Date, Time and place of pre-bid meeting 25.05.2023 at 1400 hours in the Office of the Superintending S. - . . .. | Reserve Price/ EMD/| Date & Time of . —
Engineer PWD (R&B) Circle Jammu-Samba-Kathua Cirdle, No|  Description of the immovable property with known encumbrances : Bid Increase Amt. E-auction : Particulars Timelines
Jammu Submission of eligibility documents such as Requisite Forms, | From 20.05.2023 to 03.06.2023
- — 1 |All that part and parcel of the Hall No. 302 (1370 Square Feets), Hall No. 303 (879.60|  Rs. 1,04,42,000/- | 13/06/2023 . ! ! :
4. | Bid submission Start Date 15.05.2023 From 1800 Hrs Square Feets), Hall No. 304 (867 Square Feets) & attached corridor (413 Square Feets) of 02.00 PM. 1o Afﬁdawt and Undertaking, Dgclaraﬂon etc by the Prospective
5. | Bid Submission End Date 30.05.2023 up to 1800 Hrs . _ eastern side of these Hall, Total area 3530 Square Feets (with roof right of these Hall) and|  Rs. 10,44,200/- 16.00 PM Bidder as per Process Information Document.
6. | Date & time of opening of Technical Bids (Online) | 31.05.2023 at 1400 hours in the Office of the Superintending Hall No. 301 (379 Square Feets), Hall No. 305 (415 Square Feets), Hall No. 312 (400 With Declaration of Eligible Bidders 04.06.2023
Engineer PWD (R&B) Circle Jammu-Samba-Kathua Circle, Square Feets), Hall No. 313 (394.30 Square Feets), Hall No. 314 (672.75 Square Feets),|  Rs. 25,000/ (I' I't d Inspection Period From 05.06.2023 to 12.06.2023
i i _ | Jammu Lettering (270 Square Feets), Stairs (100 Square Feets) and & attached corridor (857.75 uniimite —
7.| Date & time of opening of Financial Bids (Online) | To be notified after technical bid evaluation is completed Square Fests), Total area 3489 Square Fests (without roof right of these Hall) i.e. total extensions of LastDate for Submission of EMD 12.06.2023 by 6:00PM
1. Bids must be accompanied with cost of Tender document in shape of challan through Treasury indicating the name constructed area 7019 Square Feets (as per records available in bank), which are 10 min. each) Date and Time of Auction 14.06.2023 (10:00AMto 12 PM)
of work and e-NIT No. favouring Superintending Engineer, PWD (R&B) Circle Jammu-Samba-Kathua Circle. Jammu constructed at Third Floor situated in Tirupati Complex constructed in commercial building SCAN HERE Kindly Note:

i. Inthe eventeligible bid with EMD is received for Lot no. 1, then the sale for other Lots shall stand cancelled.
ii. GSTand other taxes applicable as extra.

iii. The above sale is subject to terms & conditions mentioned in the process information document, uploaded on
the website “www.arck.in and https://ncltauction.auctiontiger.net. Please refer the same for details. Anil Kohii
nil Kohli
Liquidator
Franco Leone Limited
Reg. No.: IBBI/IPA-001/IP-P00112/2017-2018/10219
AFA Valid Upto: 28.03.2024
ARCK Resolution Professionals LLP
409, Ansal Bhawan, 16 K.G. Marg (Connaught Place), New Delhi - 110001
Email: insolvency@arck.in, Tel: 011-40078344

Date : 20-05-2023
Place: New Delhi

rwave.in/
APER) @LBSNEWSPAPE
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(BRANCH - KANDHVALI EAST)
PATEL APPARTMENT, CHINTABHAI PATEL
ROAD, KAKDIVALI EAST, MUMEAI - 200101

gfetara da (ff) Union Bank

¥ drerika

T b e i

O PHONE - 022-28652941/022 -28870738
POSSESSION NOTICE
[Rule=8 {1}] (For Immovable Property)
Whereas,

The undersigned being the Authonised officer of Union Bank of India, Patel apariment.
Chintabhai Palel rcad, Kandivali east, Mumbai = 400101, under the Securifization and
Reconstruction of Financial Assets and Enforcement Security Interest Act, 2002 and in
exercise of powers conferred under Section 13(2) resd with rule 9 of the Security Interest
iEnforcement) Rules, 2002 issued a demand nofice dabed 30.01.2023 caling upon the
Bomower MR. GRIJESH RAMDHARI SINGH & MR. PRAVESH KUMAR RAMDHARI
SINGH 1o repay the amount mentioned in the notice being Re 8,65,.338.80/- [Rupees
Eight Lakh Sixty Five Thousand Three Hundred Thirty Eight and Paise Eighty Only]
within B0 days from the date of receipt of the said notice.

The borrower having failed 1o rapay the amaount, notice is heraby given b the borrowar and
the pubsic in genaral that the undersignad has taken symbalic possession of the proparty
described harain beiow in exarcse of powers confermad on himher undar Section 13(4) of the
sakd Act read with rule S of the said rdes on this day Symbolic was Done On 17" May 2023.
The Borrowar/Guarantor in particular and the public in general is haraby cautionad not to
deal with the properly and any dealings with the proparty will ba subjact to the charge of
Unian Bank of India for an amount Rs 8,65,338.80/- [Rupees Eight Lakh Sixty Five
Thousand Three Hundred Thirty Eight and Paise Eighty Only] and interest thareon

{BRANCH - KANDIVALI EAST)
PATEL APPARTMENT, CHINTABHAI PATEL
B e ROAD, KANDIVALI EAST. MUMBAI - 460101

== PHOME - 022-28852941/022 -28870708

POSSESSION NOTICE
[Fute- 8 (1] iFor Immaovable Property)

foverar de ([f) union Bank

Whereas,
The undersigned being the Authorised officer of Union Bank of India, Patel apartment,
Chintabhai Pated road, Kandivali east, Mumbai = 400101, under the Securitization and
Reconstruction of Financial Assets and Enforcement Security Interest Act, 2002 and in
exercize of powers conferred under Section 13(2) read with rule S of the Securty Interest
(Enforcament) Rutes, 2002 issued a demand notice dated 25.01.2023 calling upon the
Borrower Mr. Sanjay Ramchandra Sonawane & Mrs. Sunita Sanjay Sonawane o repay
the: amount mentioned in the notice being Rs §,53,316/-[Rupees Five Lakh Fifty Three
Thousand Three Hundred Sixteen Cnly] within 8 days from the date of receipi of the
said notice.
The borrower having failed to repay the amount, notice is heseby given to the bormower and
the public in general that the undersigned has taken symbolic possession of the property
described heredn below in exencize of powars condarmed on himber under Section 13(4) of the
sald Act read with rule 9 of the sald rules on this day Symbabe was Done On 17" May 2023,
The Borrower/Guarantor in particutar and the public in general is hereby cautionad nol 1o
deal with the property and any dealings with the properly will be subject to the charge of
Unign Bank of India for an amount Rs 553,316-[Rupees Five Lakh Fifty Three
Thousand Three Hundred Sixteen Only] andinterest theseon,

Description of the Immovable Property
C-003, Ground Fleor, Shree Ganesh Apartment, Shreeprashtha, Village - Nilamaore,

i n ¥ Pro el .
Nallasop t, District - Thane, Pincode - 401 :
Property at Fat No. 104, A-Wing, adm. 345 sq, F, (Super builtup area),on the First| [0 armenios Do Trone Pincode- 401203 %
Floor, in "Raj Palace Co-operative Housing Society Ltd", land bearing survey no. - E i f India
160 (New), 83 (old), Hissane. 5 & & Village Achole, Nallasopara East, Taluka - Vasai, Eheh: Kmbnd SUMMOR S OT
Dist. Thane, within the area of Sub-registrar of Assurance at Vasai-lll, Nallasopara.
Date: 20/05/2023 Sdi-
Place: Mumbai For Union Bank Of India
i VERITAS (INDIA) LIMITED
Lu CIN ; L2 3A09MH1985PLCOE5T02
- Fiagd Office; Vertas House, 3rd Floor, T0 Mint Road, Fort, Mumbai - 400001

EXTRACT OF AUDITED FINANCIAL RESULTS FOR QUARTER AND YEAR ENDED MARCH 31, 2023

2015 and SEBI Circular No. CIR/DFDFACH2/2016 datad July 5, 2016.

(wow. veritasindia.net) .

Place: Mumbai
Date : May 18, 2023

(Rs. in Lakhs)
STANDALONE CONSOLIDATED
Sr Particulars Quarter Ended| Year Ended |Quarier Endeﬁ[Chza‘turEndadl Year Ended | Quarter Ended
No. March 31,2023 March 31,2023 March 31,2022 March 31,2023 |March 31,2023 | March 31,2022
(Audited) | (Audited) | (Audited) | (Audited) | (Audited) (Audited)

1 | Total income from Operations 7.609.18 23468084 | 2631328 | 6502367 2,16,795.30 a0.87274
2 | MNet Profit{ (Loss) for the period (before Tax, Exceptional

andfor Extraordinary erms#) 7.26 457,70 127.29 2.806.73 9,550.91 1,938.72
3 | Met Profit / (Loss) for the peniod before tax (afer

Exceptional and/or Extraordinary itemss) 1.26 487.70 127.29 2 906.73 0,550.91 1.9308.72
4 | Mat Profit) (Loss) for fhe peniod after taxfafier Excaptional

andtor Extraordinary flems#) 7.06 39687 87.98 2.8906.38 9.479.95 1,900,365
5 |Told Comprehensive income for the peiod [Comprising

Profit / {Loss) for the peniod|after tax) and Other

Comprehensive Incoma (after tax)] 10.80 40061 [rEY 2365207 15,657.99 326143
6 |Equity Share Capital 268,10 26810 268.10 268.10 268.10 268,10
T |Reserves (excheding Revaluation Reservejas shown

in the Audited Balance Sheet of the previous year 1860964 18609.64 18221.68 | 2,30,099.88 23009588 2.,10,848.00
8 |Eaming per aquity share { For Continuing oparation):

(1) Basic (.03 1.48 0.33 10 64 35.36 7.08

(2] Diluted 0.03 1.48 0.33 10,64 35.36 T.04
Moles:

1. The abova iz the exiract of the Standalone/Consolidated financial results for the quarter and year ended March 31,2023 of Vieritas (India) Limited {"Tha
Company”) which have been reviewed by the Audit committee and approved by the Board of Directors of the Company at their respeciive meetings held on
May 18, 2023. The above results have been subsected 1o audit by the Statutory Auditors of the Company

2. The Financal results have been prepared in accordance with the Indian Accounting Standards (*Ind AS") prescribed under section 133 of the Companies
Act, 2013 read with the relevant rules thereunder and in tarms of Regulation 33 of SEBI (Listing Obligations and Disclosure Requirernents) Regulations,

3. The abcve Financial Results are available on the Stock Exchange wabsites (www.bseindia.com) and also on website of the company

FOR VERITAS (INDIA) LIMITED
Sdi-

KUNAL SHARMA

Director

DIN: 03553396

L Reimagining a.
healthier p/anez‘/

Pl Industries Limited

FORM A - PUBLIC ANNOUNCEMENT
(Under Requlation & of the Insolvency and Bankruptcy Board of India
{insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S. RADIUS PROJECT DEVELOPERS LLP

1, |Name of corporate debtor M/5, Radius Project Developers LLP

Date of incorporation of 17-07-2014
corporaie debfor

Authority under which corporate
debior is incorporaied [/ registerad
Limited Liability Mentification No.
of conporate debtor

Address of the registered office
5, [and principal office (if any) of
corporate debtor

REGISTRAR OF COMPANIES, MUMBAI

RAC-4706

-l 1 S

OME BKC, A Wing 1401, Plot No. C-66,
G Block, Bandra Kurla Complex,
Bandra (E), Mumbai Bandra Suburban
Maharashira 400051

Order dated; 17-05-2023

Received on: 18-05-2023

14-11-2023

g |Insolvency commencement date
“|in respect of corporate debtor

- | Estimated date of closure of
insodvency resolution process
Name and registration number of
g.| the insalvency professional acting
as inferim resolution prafessional
Address and e-mail of the interim
9. | resolution professional, as
registered with the Board

Address and e-mall to be used for
comespondence with the interim
10,| resolution professional
11] Last date for submission of claims
Classes of creditors, if amy, under
12 clause (b) of sub-section (6A) of
saction 21, ascertained by the
interim resolution professsonal
_r“élamgﬁ gf Insolvenc mF;:ul_esgunals- 1. Vishnu Kant Kabra
dentied 10 act a5 AUTNOMsE 2 Manish Jaju
13 Representative of creditors ina |5 porich "-I'jfiliﬂ
class (Three names for each classy™
Weblink

{a)Hebevant Forms and oo
hitp:/weww.ibbi.gov. in/downloadform. html

14 {b)Details of authorized - .
representatives are available at ,'f’niﬁ,'gﬂ’,gﬁ‘fﬁ rﬁgﬁi quani_nfnas e

Mofice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resoletion process of the M/S. Radius
Project Developers LLP on 17-05-2023 received on 18-05-2023. The creditors of
M/5. Radius Project Developers LLP are hereby called upon to submit their claims
with proof on or befora 01-06-2023 to the Interim Resolution Professional at the
address mentioned against entry No, 10, The financial creditors shall submit thair
claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means. A financial creditor belonging to
a class, as fisted against the entry Mo. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against Entry
Mo.13to act as authovized representative of the class in Form CA.
Submission of false or misieading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional
Mr. Arun Nandial Agrawal

M. Arun Nandial Agrawal
IBBYIPA-003/IP-NO0282/2020-2021/13234

Opp. Kshrisagar Hospital, R.P Road,
Jaina, Maharashtra — 431203.
Email [d - irparund@gmail,com

Opp. Kshrisagar Hospital, R.P. Road,
Jalna, Maharashira - 431203
EMAIL ID: radius. cirpd@gmail.com
02-06-2023

Home Buvers

Date: 20/05/2023

Inspired by Science

Place: Mumbai IBBI/IPA-003/1P-NOD2B2/2020-2021/13234

FORM NO. NCLT. 3A
Advertisement detailing petition [see rule 15]
Comgany Pelition Mo, 122 of 2023
Matice of Petition
A petiion under sackion 1371 of the Cormpanies

Act, 2013, for Voluntary Revision of Firancial
Statements or Board's Reporl was presanted
by KGK Tradefinks Private Limiled Having Its
Reqisterad Offica AU 37 Floar, Kgh Tower 11,
Dattapada Road, Rajendra Magar, Meear Ekla
Bhoomi Gardens, Bosvali (Eastl  Mumbai
400066 an the 257 Movember, 2022 and the
sasd petition s fixed for baaring belane Murmbai
bench of Mational Compary Law Tribunal on 09°
June, X123 Any person desirous of supporting
or opposing the said petibon should send 1o he
palitoners advacate, notice of his inlention,
signed by him or his advwocate, with his name
and eddress, so as lo reach the patfioners
advocate not later than Two days beioma the
date fised for the hearmg ol the pelilonfapalication
Jreferance, Where he sesks 1o oppose the
petitonfapplicatonieference, the grounds of
opposition or @ oopy of his affidavit shall be
furnished with such nolice. & copy of the
petition/applicatonireference will be fumished
by the undersigned fo any persan requing the
same on payment of {he prescribed charges for
{he same.
Dated : 20.05.2023 adk
Yogesh Chowdhary & Associzles
Praclicing Company Secretary
CP Mumber: 14718
Membership Mumber: FEE44
Arkiress:
Block 10, Chhabariya Aparimend
Opg. Kandival Tefaphone Exchange
oV Road, Kanddvali (W), Mumbai 400067

{ERANCH - KANDIVALI EAST)
PATEL APPARTMENT, CHINTABHAI PATEL
ROAD, KANDIVAL| EAST, MUMBA) - 400101

gfama ds ([7) Union Bank

T § M | 5 el

Q2 PHONE - 022-268529411022 -28870798
POSSESSION NOTICE

[Fuge- 8 (1]] (For Immovable Property)
Whereas,
The undersigned being the Authorised officer of Uman Bank of India, Patel apariment,
Chintabhai Patel road, Kandivali east, Mumbai = 400101, under the Securitization and
Reconstruction of Financial Assets and Enforcement Secunity Interest Act, 2002 and in
enercise of powers conferred under Section 13(2) read with rule 8 of the Sacurity Interest
(Enforcement) Rulas, 2002 issued a demand notica dated 25.01.2023 calling upon the
Borrower Mr. Ram Pujan Gupta to repay the amount menfioned in the nofice being Rs.
4,88,299{- (Rupees Four Lakh Eighty Eight Thousand Two Hundred Ninety Nine
Only) within 60 days fram the date of receipt of the said notice.
The borrower having failed to repey the amount, notice is hereby given o the bormower and
the public in general that the undersigned has taken symbolic possession of the property
described herein balow in exercise of powers confarmed on hemher under Section 13(4) of the
said Act read with rule 9 of the said rules onthis day Symbolic was Done On 17th May 2023,
The Borrowen Guarantor in particular and the public in general is hereby cautionad not 1o
deal with the property and any dealings with the property will be subject 1o the charge of
Union Bank of India for an amouni Rs. 4,88,20%)- (Rupees Four Lakh Eighty Eight
Thousand Two Hundred Ninety Nine Only) and interest thereon

Description of the Immovable Property
Flat No. B- 304, 3rd Floor, Sai Shrishti Apt., Opp. 5.T. Depot, Village - Achole, Taluka -
Vasai, Nallasopara West- 401203,
Date: 20/05/2023

Sl
Place: Nallasopara For Union Bank Of India

{ERAMCH - KANDIVALI EAST)
PATEL APPARTMENT, CHINTABHAI PATEL
ot el ROAD, KANDIVALI EAST, MUMBAI - 400101

@z dE (£f) Union Bank
*ﬁé m PHONE - 022-28852341/122 -28870798

POSSESSION NOTICE
[Fufe- & (1)) (For Immovable Property)
Whersas,
The undersigned being the Authorsed officer of Union Bank of India, PATEL
APPARTMENT, CHINTABHAI PATEL ROAD, KANDIVALI EAST, MUMBAI - 400101,
under the Securilization and Reconstruction of Financial Assets and Enfercament Security
Interest At 2002 and in exercize of powers confermed under Section 13(2) read with rule 9 of
the Security Interest (Enforcemant) Rules, 2002 issued a demand notice dated 02-12-2022
talling upan the Borrowers MR, MUKESH K. JANGID to repay the amount mentionad in
the notice being Rs. 10,67 656.86(- (Rupees Ten Lakh Sixty Seven Thousand Six Hundrad
Fifty Six & Eighty Six Paisa Only) within 60 days from the date of raceipt of the said notica.
The borrower having failed to repay the amaount, notice is hersby given 1o the borower and
the public in general that the endersigned has taken symbolic possession of the proparty
described herein below in exercise of powers conferred on himitver under Section 13(4) of
the said Act read with rule S of the sad rules on this Symbobc was Done On 47" May 2023,
The Borrower/Guarantor in particular and the public in ganaral is hereby cautionad not to
deal with the property and any dealings with the property will be subject to the charge of
Union Bank of India for an amount Rs. 10,67,656.86/- (Rupees Ten Lakh Sixty Seven
Thousand Six Hundred Fifty Six & Eighty Six Paisa Only) and interesl thereon,
Description of the immovable Property

Flat No. 405, 4" Floor, Shrinath Shrusti CHSL, Kasturi Park, Navghar Road, Bhayander
East, Dist. Thane - 401105.
Date: 20/05/2023
Place: Mumbai

Sdl-
For Union Bank OF India

{ERAMCH - KANDINALI EAST)
PATEL APPARTMENT, CHINTABHAI PATEL
ROAD, KANDIVALI EAST, MUMBAI - 400101

PHONE - 22-28852941/022 -288707498

R B 1 A S L

POSSESSION NOTICE
[Rude- & (1)) (For Immavable Property)
Whersas,

The undersigned being the Authorized officer of Uinion Bank of India, Patel apartment,
Chirdabhai Patel road, Kandivali east, Mumbai - 400101, under the Securilization and
Reconstruction of Financial Assets and Enforcement Sacurity Interest Act, 2002 and in
exercise of powers conferred under Section 13(2) read with rule 9 of the Sscurity Inferest
(Enforcamant) Rules, 2002 issued a demand notice dated 25.01.2023 calling upon the
Borrower Mr. Krishna Udaysingh Yadav & Mrs. Suman Krishna Yadav to repay the
amount mentioned in the notics baing Rs. 34,43,815/- [Rupees Thirty Four Lakh Forty
Thrae Thousand Eight Hundred Fiftean Only] within 60 days from the date of receipt of
the said nodice,
The borrower having failed to repay the amaunt, notice is heesby given to the bomowar and
the public in general that the undersigned has taken symbaolic possession of the property
described harein balow in exercise of powers confarmad on hemher under Saction 13(4) ofthe
said Act read with rule 9 of the said rules on this day Symbaolic was Done On 17" May 2023,
The Borrower/Guarantor in particutar and the public i general is hereby cautioned nol 1o
deal with the property and any dealings with the property will be subject to the charge of
Union Bank of India for an amount Rs. 34,43,815- [Rupees Thirty Four Lakh Forty
Three Thousand Eight Hundred Fifteen Only] and interest thereon.

Description of the Immovable Property
Flat No. 604, On The Gth Floor, A-Wing, In The Bulding Known As “Ram Vatika”,
Behind Indralok Phase - |l Adm. 64.24 5q. Mtrs. (Built Up Area), Land Bearing Old
survey No.242, New Survey No.33, Hissa No.2.8, of Village Navghar, Taluka & Dist.
Thane, Lying and being situated at Bhayander Within The Limits of Mira Bhayander
Municipal Gerporation, Dist. Thane & Sub District Thana.
Date: 20/052023

Sdi-
Place: Mumbai For Union Bank Of India

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
PILOT MIMES & MINERALS PRIVATE LIMITED
COPERATING IN MINING AND QUARRYING* AT NEW DELHI
{Linder Requiation 284, of e insobancy and Bankruplzy Board of indta (insobency Resolubon Process for
Comporaty Parsons| Requiatons, 2076

| RELEVANTPARTICULARS

Mame of the comparate debtor slong with CIN Pilat Mines & Mineraks Private Limifed
CIN: NAX00L2N0PTC202354

Registered Office: 13, Mini Markal E-Block,

—

2| Addregs of the regsbansd otlics

EO al z EUSHIOI‘I V|n I East of Kailash Mew Delhi - 110085
EXTRACT OF STANDALONE AND CONSOLIDATED AUDITED FINANCIAL RESULTS PIYOdUCtS Limitedy Address other than Rio [As per MCAJ:
FOR THE QUARTER AND YEAR ENDED 31" MARCH, 2023 o £ Kalandi Building, &2 Lajpatral Read,
Cinno: L.24110MH1983PLC031395 Cipp HOFC Bank, Yile Parie West, Mumbal,
“Shlok” 60 — CD, Govt. Industrial Estate, Maharashira - 400056
(Rs. in Mn.) Charkop, Kandivali (W), Mumbai—400 067 _ _
Tel: + 91 22 2860351 4, 16 Mode: Mot functicnal | Mot {H]'IHEIDI'H|
Standalone Consolidated epsite: www rovp.r B IR b ol St
L = Email:- legalho83 @gmail.com 4 | Details of piaca where majority of fised assets | NA
sl . Quarter Ended Year Ended Quarter Ended Year Ended NOTICE ana located
4 Particulars T T . T T Pursuant to Regulation 29 read with 5 | Installed capaciy of main producls/ services | NA
No. 31.2.2023 | 31.12.2022 | 31.3.2022 | 31.3.2023 | 31.2.2022 | 31.3.2023 | 31.12.2022 . 31.3.2022 | 31.3.2023 ! 31.3.2022 Regulat'ion 47 and other rel.ev.ant B | uartity and value of main products’ sendces | Nil
FETE [T ETeTE ORI T e e T g regulations of SEBI (Listing soid In last Tinancsal year
udite I n=Audite At udite Audite n=Audite . udite udite Obllg'atlons and D.|SC|OSUfe 7 Numtﬂ{u[ﬂ'ﬂp‘n}'ﬂus e i
Requirements) Regulation, 2015, Free A = T
: : notice is hereby given that a & | Furthar dmalls_ nchuding lasl En'aFaIJIE-.n.arjs::Ed .ﬁ.x'alf.ablemf:rmamn will be sharad upan
L | Totalincome from Operations 15,590 | 16,190 13,697 | 64,293 51,768 | 16,151 16,634 | 14,152 | 66,510 | 54,009 Meeting of the Board of Directors nlrmmanis: Witk achectnsy ol bt yoars. ey | teeergwamquestal.
[ 9 s of craditors, relevant dabas for subsequent singhkunaardd ZEgmail.com o
i i of the Company is scheduled to evends al e process ane availabie at cirp.pilot@gmail.com
2. | Net Profit [ (Loss) for the period :’Oe izi‘:a‘l’ig '::/Ig:;ji?grl\g% 2a96p2r232 3 | Elgibilty for reaohution appicants tdes saction | Can be cotained by sending a request at
; 25(2)h} of the Coda is evalzble af; singhkunaarddi XEgmall.com or
I:Ic::efc-re tlca:-{, Expept|cinﬂl and/or 3,283 4,022 2,684 14,217 10,006 3,325 4002 | 2693 | 14,443 | 10,328 the Audited Financial Results of i piloi@giall com
Extragrojnary tems the Company for the quarter andy (R e et of supression of imerest | 18 June 2023
year ended 31st March, 2023. T P ==
) ; ; ; 11 | Dt of dxsun ol provisional Bsl ol prospectiye 20 June 2023
3. | Net Profit [ (Loss) for the period :V aciffgleOfO:]hethSea'dC:;g:i y]z i Tin Sholiaits
before tax (after Exceptional andjor 3,283 | 4,022 2,684 | 14,217 10,005 | 3,325 4,002 | 2,693 | 14,443 10,328 robste at wa.rorp.im anct aiso]  |[F2]Lastcats o submissin fctjcions TS
Extracrdinary itemns) on the Stock Exchange website at bbb s
' www.bseindia.com. 13| Procass email i o submil EQI cirp.pilotEgmaiil.com
4, Net Profit .lII (I-':"ES) for the period For Royal Cushion Vinyl *Ax par Object Clause of the Memaorandum of Association, the Corporate Dabfar is engaged in
after tax (after Exceptional and/or 2,794 | 3,527 | 2,046 12114 8,197 | 2,806 3,618 2044 |12295 | 8,438 Products Limited the business of mining and quarrying. However, as on the Insolvency Commencement Dade, the
Ext rﬂnrdinnw itEﬂ"ﬁEﬁJ Sd/- Corporate Debioris not a going concern and is in-operative.
Director - 00054236] |0, ey 20202 b
: - i Mr. K et Singh
5. | Total Comprehensive Incumeﬁ?r j Place: Mumbai . <l it
the period [Comprising Profit | (Loss Date : 19" May, 2023 For Pilot Mines & Minarals Privale Limiled
P [ b g 2_,925 3, 543 2,224 ".,?IH 3,234 2, 948 3,535 2,2]? ",g“ 3,520 e Regn. Mo: [BEITRA-DOXNP-NO11502021-2022137848
for the period (after tax) and Other AFA Validity: Up to Augs! 21, 2023
Comprehensive Income [uf‘ter ta x}] Address: 77, Ground Fioar Sarrl.h-la;ar. East of Kailash,
| Peat Office, Sant Magar, South Dehi,
. . P ligrial Caplial Teriie hi - 110065
6. Paid-up equity share capital N
(Face value of ¥ 1f- each 152 152 152 152 152 152 152 152 152 152
(Previous Year 1/~ each)) | OMEGA INTERACTIVE TECHNOLOGIES LIMITED
¥ : ' Registered Otfice: E-308, Crystal Plaza, New Link Hoad, Andheri West opp Infinity Mall,
7. | Reserves excluding Revaluation Reserves Andheri (West), Mumbai, Maharashira, 400053 | Phone No. +91-22-6191 9200
as per Balance sheet of previous 70,816 60,235 71,833 61,052 Email id: omegainteracti ' mail.com; Website: www.omegainteractive. net
Serounting yaok | STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER
. : . usd in IR 000
8. | Earning per Share (in ) (for continuing = SN0 YENU SRS h:l':':tnl‘:i;:;fﬂﬂ Tﬂ'[:::“' F
and discontinued operations)* 3 Particulars
: P } No. 41.03.2023 | 3.03.2022 | 31.03.2023 | 31.03.2022
l. Basic (Rs.) 18.41 | 23.24 13.49 79.84 54.03 | 18.49 23.20 | 13.49 81.06 | 55.65 Avdited Andited Audited Audited
1 | Total Income froen operations 1.108.43 58987 2434 48 2.216.33
2. Diluted (Rs.) 18.41 | 23.24 1349 | 7984 54.03 | 18.50 23.20 | 13.48 B81.04 | 55.63 2| Wet Profit for e period (before ta, :
Exceptional andor Extraordinary fems) 760,85 126,36 Te1.50 125,76
I - 3 [ Met Profit far the period before tax
*actuals for tha quartar not onnualisad (after Exceptional andiar
Hotes Extranedlinary liems) T60.85 126,36 76150 125,76
1. The abova financial results weara reviewead and recommended by the Audit Cormmittes of the Board and approved by the Boord of Diractors at thair mesting held on 18.05.2023. 4 mm:?;nm;;?:ﬁaﬂ;;ﬁ E?:‘r:;:. 568.90 114 66 560.55 94.06
2. The above is an extract of the detailed format of tha Standalone and Consolidated Financial Results for the quarter and yeor ended March 31, 2023 filed with the Stock Exchangas 3 | Total Comprahensive Inccame for the penod
under Regulation 33 of the 58I (Listing Obligations ond Disclosure Requiremients) Regulations, 2015. The full format of these Financial Results are availoble on the websites of the (Comprisig Profit foe the period (alter Lax) )
Stock Exchangels) (wwawnssindia.com, wwwbseindiacom) and the Company's wabsite (www.piindustries.com). ; E;*ﬂf[gﬂnrﬁtﬁé‘gg?““ Income (arter 1ax)] a Egg-gg p M;-gg : 33333 : &gg
3. The board of directors ot thelr meeting held on May 18, 2023 have recommended a final dividend of Rs. 5.50 per equity share (550%), subject to the approval of shareholders in 7 | Reserves (exciuding Revaluation Resere)
the ansuing Annual Genaeral Maating. With this, totol dividand for the year {innluding an interim dividand of Re, 450 per equity share poid during the waar) is R, 10.00 per share, as shown in dudsed Balance Sheet of the
4. The Conszolidated finoncial results includa tha results of the following entities nomaly, Subsidionies o) Jivagro Limited, b} PILL Finance and Investrmant Limitad c) Pi Life Science " Eﬂ'aer"'ﬂinl;ﬁ?fsmm (ot Rs.104- gach] o = 365071 1.050.16
Research Limited d) PI Jupon Co. Limited e) PI Health Sciences Limited f) PI Bioferma Private Limited g) P Fermachem Private Limited: Controlied Trust h) Pl ESOP Trust; Equity o contiing and disconiinuing opsrakion]
accounted entities i) P| Kumiai Private Limited {Joint Venture) j) Solinnos Agre Sciences Private Limited ?Assnn:iutn]. 1. Rasic: 114 023 114 119
2. Dilubedt: 1.4 0.23 1.14 019
Place: Gurugram For Pl Industries Limited Mole ; The abave s an extract of the debaled format of Quakedyfnnual Finarcia Resuls fied with the S5ock Exchanges under
Date:  May 18, 2023 sdf- Regulation 33 of the SEBI (Listing Qbligatians and Other Disclosures Reguirements) Requdations, 2015, The full foemat of the
wting. - - " . - CuartzriyAnnualy Financial Resulls are avaitable on the Stosk Exchange wabsites-wav bseindia, com and also the Camparny's
Regd. I:‘J-fhn_e. Udaisagor Fir“nu-l:l, Lid aipur .313001 (Raj) _ ; Mn?.,_:.nq.: s_mghal WWaisite Aitp: fwww. cmegainteractive.net I g : AR
Phone: 0294 6651100 Fax: 0294 2491946 Vice Chairman & Managing Director For Omega Interactive Technologies Limited
CIN: L2421IRII946PLCO004ES B . Arun Kumar
DiM ; 0000668 Place: Mumbai Additional Director
Dated : May 19, 2023 DIN: 09055964
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g o 2° 37 fafics PPAP AUTOMOTIVE LIMITED
T Reeelt # @ 1 @ $ & § aReR YES // BANK BE R o o o et
IRIee W51 YU frRe wisde fafies TRIURT BT, AT SR, — 400 055 IN: L74899DL1995PLC073281
¥ forg 3o @t afrafts ¥ s ¥RMTT ¢ L65190MH2003PLC143249, $30 : communicanons@yﬁ.m, A9 : www.yesbank.in P PAP gegister::%"iczg554 gl?hlg Ir?dustrial Estate Phase-lll. New Delhi-110020
(4Rl foqrforar sife Fvr ener sieraar are (FRfa @feel & forg farem wwrerT aian) . " , X !
RfRr, 2016 % R 36(1) & aEf) [(Frarar 8(1)] PeorT T Corporate Office: B-206A, Sector-81, Phase-Il, Noida-201305, Uttar Pradesh
YR faa=or Sty sEEe Y, T § Rt & wRied SR & wu ¥ R Tel: +_91-1 20- 246255?/ 53; F?X: +91 -120- 2461 371
1 | Boia & T & W AIRISYE | graeie A1ge U ReRed SIgae faRes el @1 gRMfERer ok gafTfr qor ufrfy Ra wad sififrm, 2002 Website: www.ppapco.in, E-mail ID: investorservice@ppapco.com
: CIN: U14200DL2010PTC202994 _ (2002 BT 54) B el T Wl faey (srarch1) fmmaed 2002 & fam o @& s, in [akhs exceot for EPS data
2 |dofiga e w1 o wmﬁbﬁiwém'%w WWWB@Z)@WWWWWW@QWWW (Rs. P )
ot e 2 arean e (e s arg): || (S0 22 ad-2025 G{%ﬁ o, fret g) o faerre ;ﬁhﬂ R EXTRACT OF CONSOLIDATED FINANCIAL RESULTS OF PPAP AUTOMOTIVE LIMITED AND ITS SUBSIDIARIES AND JOINT
g_;’”;jmi %‘ : %2@“ ﬁm s, Qiafooqomje o1 “?)_2?;3 (2;)[25 W(:gmmzs)sza g::q ?r\’gi g R j? VENTURE FOR THE QUARTER AND YEAR ENDED 315" MARCH, 2023 PREPARED IN COMPLIANCE WITH THE INDIAN
feroo: amim-m i afrerea TR & 9 e o 39 SfgeRY WE) F1 I 99 W 22-PRad—2023 ACCOUNTING STANDARDS (IND-AS)
i e . WE & @t AR S wARE & W, Sad A B g @ [y @ eo o @ S.No. PARTICULARS Quarter Ended Year Ended Year Ended
HITR oA BT AT BT TS o 31-Mar-2 -Mar- -Mar-
R R & TP T _ , ar-2023 31-Mar-2023 31-Mar-2022
s gw/ﬁmsﬁaﬁvmﬁa e p— FOIAR, E%—qmw/e!uqmmlaﬁ;ﬁ&ﬁjl?[ ccant ﬁﬁ&rﬂw ?;i iﬁﬁwg o Unaudited Audited
: POIER, FE—POIAR / FIFHAN SR B G
e o e T [ T 3 e o v o5 e 1| Revenue from operations 13,2749 51,111.22 42,19173
7 | oaRa ey @ 4. 3 (4) & TE SABT Yo TA BT W HRA g gl A affa wufat 2 Net Profit / (Loss) for the period before tax and exceptional items (260.06) (511.29) 12.93
8 |1 aul & 3if Suerer faia singhkunwar2012@gmail.com st BT ABfIS Beall 17 qs‘ 2023 ﬁ o form 21 3 Net Profit / (Loss) for the period before tax (after exceptional items) (260.06) (511.29) 12.93
o B, | o o || [Fofem se—miar/ dermerl 1 e w9 3 o ST 1 I 4| Net Profit/ (Loss) for the period (after tax and exceptional items) (228.04) (594.43) (78.84)
wRaT & S & BEwAE B g az;rsm i ¥ qﬁg IA:@ F S}?ﬁ E—m ot & ok g 5 Total Comprehensive Income / (loss) for the period [Comprising Profit / (Loss) (268.81) (612.33) (89.85)
i R T Suee & el & Wt § P A YAIER 3 o S A1 21-mRal-2023 T for the period (after tax) and other Comprehensive Income (after tax)]
o [feen @ w1 25(2)(7a) & i1 | singhkunwar2012@gmail.com st IR . 134623528 (T ARE AT FyAreiv SR <A A i T 6 | Profit atiributable to:
HET SAGHT B T SrEl g;;.pilol@grgail.com W e o wor || | Uy aTgeE A den SW W st 32 et Eiﬁwg;ﬁ:{ Gl N (a) Owners of the Cbmpany (228.04) (594.43) (78.84)
Sy Uik BOIGR BT A, YN SRaat g™ . SUdeEl |qE o : : :
UL > b) Non-controlling interest - - -
10 | 597 ¥ if¥eafes o1t ovt B |19 T 2023 wEy #, R @ URT 13 @ SU-URT (8) B WA B AR MHT (
aifer Frr s 2 ©) N 7 Paid-up equity share capital (Face Value of Rs. 10/- each) 1,400.00 1,400.00 1,400.00
11 | srenf¥ra wer srdee! @t 29 7 2023 i R
R ¥ ) ) ) et e g 37 avig 8 Earnings per share (of Rs 10/- each)
rifc . (a) Basic (Rs.) (1.63) (4.25) (0.56)
12 oo S i o 04 g 2028 o R T A e s (b) Diluted (Rs.) (1.63) (4.25) (0.56)
13 | Safiamg o1 &% v $9 eSSl | cirp.pilot@gmail.com It @ Wl s vl s W/_W %mﬁ ‘?‘ﬁ—i 5 Notes :
;ﬁwﬁw;lﬁ-ﬁ TR | & ggﬁe ;mm gﬁa FolaR T TG ;m T 93“5‘5‘ zﬁ“ ﬁ“mq Zﬁ N 9,%:2 a;qlaﬁiﬂzam & | were - 'W ;r;'; Reerrs 1)  Unaudited financial results of PPAP Automotive Limited (Standalone information) (Rs. inlakhs)
& & wd fifeha §1 sqa, Reug =8 oy emardl  wiem| IR0 TS 12 Wie Particulars Quarter Ended Year Ended Year Ended
arra: 20 7E, 2023 | T/ | |Ewe-Tem a1 HeR 15, WXl TR, qEid 31-Mar-2023 31-Mar-2023 31-Mar-2022
e e R grofla e | @, foren arma-2s0101 (s w2w) Unaudited Audited Audited
S 9 e A s e argde s | o : Rl &I/~ (i arrrd) Revenue from operations 12,710.08 49.232.17 40,907.21
. <. 1BBI/ 'PA'OOZQ‘;;??/;?@@Z%ggi i : 17052020 T 79 a5 ffies Net Profit / (Loss) for the period before tax 15157 901.32 611.20
w@n: 77, e, W TR, e it e, Net Profit / (Loss) for the period after tax 120.01 681.02 458.82
s vt aRé fed-110065 2)  Theabove is an extract of the detailed format of Quarterly / Annual Financial Results filed with the Stock Exchanges under Regulation 33 of the Securities

and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Quarterly / Annual Financial
Results are available on the Stock Exchanges website (www.bseindia.com and www.nseindia.com) and on Company’s website (www.ppapco.in).

3)  The above financial results were reviewed by the Audit Committee and approved by the Board of Directors of the Company at their meeting held on
19" May, 2023.

4)  The above consolidated financial results includes results of PPAP Tokai India Rubber Private Limited, Joint Venture of the Company in which the Company

{ holds 50% stake and two subsidiary companies. The Company together with its subsidiaries is herein referred to as the Group.
B bT 5

The Group is primarily engaged in the business of manufacturing of automotive components, development and sale of plastic injection molds,

development and sale of components for consumer goods, trading of automotive accessories, development and sale of Battery packs for Electric vehicles
YT BT 94T T 7, SR @I, 106 IO IS, WA S ® A, J8UgT-248001 6)

and storage application. Inthe context of Ind AS - 108 “Operating Segment”, automotive component is the only reportable operating segment.

The Board of Directors have considered and recommended a final dividend of Rs.0.50/- per equity share of Rs.10/- each at thier meeting held on 19" May,
NP —. . S S T R SR ¢ s s 2023, subject to the approval of shareholders in the ensuing Annual General Meeting.
©d gAfAfor 3R afonyfer fod s, 2002 @ wad iR fenifir fod (waci) fram, 2002 & e 3 & wrer afod o 13(12)
zr%wﬁwa@mﬁmaﬂéngﬁ%aﬁﬁwﬁw13()$Wwwwaﬁaﬂﬁwﬁﬂﬁf@ﬁ

For PPAP AUTOMOTIVE LIMITED

BT SRR (AT) 3R BT )aﬁwﬁwaﬁwaﬁénﬁﬁ%wawf%wn@ﬁvwm Sd/-
mwwwwﬁmﬁwaﬁzﬁ@aw( i) @1 R 7 60 famt & iR 7 iR /a1 axgeht @ Ry o wrifs Place: Noida Abhishek Jain
I, AT, YR 3T BT 4T B b foTg Bl 727 | Date: 19" May, 2023 (CEO & Managing Director)
®.| SURGArHl/ SRR aRar THET AT BB g AR / Ui -
kA aﬁwﬁu%ﬁﬁﬁmm SIRIRRI (50 aﬁg fafer qﬁmﬁw{ﬁm Taking Challenges, Together
1 sﬁwﬁaﬁﬂ?{(ﬁ) 10,54,345 /— 02.07.2019| 15.05.2023 | &IIC 132, WERT 0 1680, EFA gderd, UTH
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fedy Y famor & fog PUAT hitps://www.ucobank.com 3R

*Wsﬁ?/mmaﬁﬁfﬁwsﬁammaﬁwﬁmﬁw,umﬁ?ﬁm,am,waﬁa%wﬁwm%
%WT%WWWWW@W ﬁ?mﬁuﬁﬁﬁﬁ)m?ﬁwwmﬁwﬁw
TAGERT faRwd: S Saiart (3 ﬁwﬁuﬁﬁﬁ @) &R 3 ST BT GRI fBar S & 6 e &
m@waﬁwﬁ#w@aa@ﬁm&ﬁwsﬁwauﬁﬂmaaﬁﬁwﬁwm()&WWW&@WWW
ngaﬁﬁ%@mﬁwm/ﬁﬁmwﬁmmwmél
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BT SRR () MR FIEA—UfAARY (@) D1 AT B aRT 13 B IU—4RT (8) B TTaeT=i & i U T &

Wmm/ﬁﬁgﬁmaﬁsﬂ?ﬁwmﬁmm%\ -l g | s https://gem.gov.in JTATEE TR I | SR — —
FENEETIE GRT ST 0N / BT aIRAT / B ufafAferat & o= far siar 8 & vaemr @ dar ufar o g2 man@a;gwa WE-TeCH ol AW %"T%!;';T ﬁ;{) wafeerat T gar . iFITEﬁEﬁﬁI’dﬁ ﬁmm)
Suerel 8, fOrY AT draferd arafey & SR 5t ft o feaw # srereanerdy & e ufietfd ure o |ad 2 | “?712(319)9/ s ST 20.05.2023 -
I : §RER 0 TR 1 e, A2, qeTeg f ofar 2, 378 arS A, 1z?rv?raﬁ ﬁm—m 19/04/2023 |, siffdgil, SN
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